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12.09 lin. 
MESSAGES FROM RAIYA SABHA 
SECRETARY: Sir, J have to report the 

following messages received from the Secre-
tary of RajYa Sabha :-

(i) "In accordance with the provisions 
of rule 111 of the Rules of Proce-
dure and Conduct of Business in the 
Rajya Sabha, I am directed to en-
cklso a ropy of the Indian Penal 
Code (Amendment) Bill, 1967, by 
Diwan Chaman Lall, M.P., which 
has been passed by the Rajya Sabha 
at its sitting held on the 1 Sth 
December, 1967." 

(ii) "In accordance with the provISIons 
of rule 111 of the Rules of Prooe· 
dure and Conduct of Business in 
the Rajya Sabha. I am directed to 
enclose a copy of the Haryana State 
Legislature (Delegation of Powers) 
Bill, 1967, which has been passed 
by the Rajya Sabha at its sitting 
held on the 19th December 1967." 

BILLS AS PASSED BY RAJYA SABHA 
SECRETARY: Sir. I lay on the Table 

of the House the following Bills as passed 
by Rajya Sabha:-

(1) The Indian Penal Code (Amend-
ment) Bill. 1967. by Diwan Chaman 
Lall, M.P 

(2) The Haryana State Legislature 
(Delegation of Powers) Bill, 1967. 

12.10 Hits. 
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STATEMENT (UNDER. DIRECI10N 
115) BY MijMBER AND MINIS-

TER'S REPLY THERETO 

SHRI D. N. PATODIA (Jalore): Mr. 
Speaker Sir, 

Under direction lIS of the Directions 
by the Speaker I wish to point out inac-
curacies in the statement made by the hon. 
Minister for I nformation and Broadcast-
ing while replying to a calling attention 
notice on the 4th December, 1967 relatinG 
to an agreement signed between 'Novosti' 
(or APN) and Press information Bureau. 

The hon. Mini ler made a categorical 
statement saying: "We have made ell-
qui ties. This Agency arc not the spon-
sors . . .. Thi, is not a correct statement 
as will be ,cen from the following: 

<a) A neWs item published in the 'Hi.ldu' 
on 13 th August, 1967 quotea ODe 
employee of the Radio Peace and 
Progress station intervieWed by the 
Reuter representative saying that the 
station was founded in 1964 by Q 

group of public organizations COII-
sisting of runong others APN News 
Agency. Similar report was pub-
lished in the 'HinduJ'lan Tim6T on 
1-12-1967. 

(b) Such reportings in the Indian pre& 
are also supported by the announce-
ments made on Moscow Radio from 
time to time, and the EnSlkh 
translation of two sucb announc:e-
ments reads like this : 
(i) This is a quotation from the 

broadcut over Moscow Radio 
in Swedish Iangua., to Sweden 
on 26th January, 1967 at 
19.00 hrs. GMT. ThIa radio 
station belonp to Soviet Sodal 
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Organisations. Its originaton 
are Soviet Trade Union Asso-
cialions, the Composers' Union 
and the Journalists' Union, 
the News Agency APN, etc. 
etc.". 

(ii) This is a quotation from an<>-
ther broadcast from Moscow 
Radio Peace and Progress in 
German language to Germany 
on 19th October. 1967 at IS.30 
brs. GMT: "This is Radio 
Peace and Progress. You are 
listening to the transmitter of 
Soviet public opinion. Radio 
Peaco and Progress is the voice 
of social organisations. It was 
founded in 1964. The founding 
organisations were: The Jour-
nalists' Association of USSR. 
the Novosti News Agency, ele. 
ele,". 

Relation between Novosti and Radio 
Peace and Progress is no more a concealed 
or an unknown fact and is known the 
wOI'ld over. 

(c) This Agency's (Novosti'S) material 
was being distributed regularly ,·jo 
Press or Information Departments 
of the Soviet Embassy. The Delhi 
correspondent of N ovosti was re-
ported to have returned back to 
Moscow in 1964 and his duties to 
repre",nt Novosti were taken over 
by the Information Department of 
Soviet Embassy. 

MR. SPEAKER: He has to make his 
statement only by way of correction. 

SHRJ D. N. PATODIA: I am giving 
only the facts. 

MR. SPEAKER: He bas only to point 
ow the corrections in the hon. Minister's 
statement. He need not give the whole 
hiGory. He ahould only point out where 
the mistake was. 

SHRJ D. N. PATODIA: This is the 
second correction. 

The hon. Minister, while justifying this 
agreement further stated that "the differ-
eDee in language leaves no doubt that PIB 
is not Obliged to distribute whereu APN 
is 'oblil!ed to distribute", and that "as 

compared to what is done with other coun-
tries not one inch more or one item more 
is done under this agreement . . ." 

This statement is also not correct: 
(a) The element of difference is clear 

and definite. In case of a recip-
procal good will arrangement, the 
publicity materials are kept for 
reference by the respective coun· 
trie~ at their own option and dis-
cretion, without any oblillltion. 
In the case of the present agree-
ment with Novosti, the UIB is no 

'more left with any option or 
discretion and is obliged to mate 
all Novasti materials available 
not only for reference but al.'IO 
for publication whenever demand-
ed by any journal, magazine or 
newspapers. 

therefore. demand that the hon. Minister 
":'i11 kindly ac,quaint this House with true 
fact, in the malter. 

With your permission, I want to lay 
the~ papers on the Table of the House. 

THE MINISTER OF INFORMATION 
ANI) BROADCASTING (SHRI K. K. 
SHAH): I will be failing in my duty to 
the Chair if I were not to bring it to the 
notice of the Hon 'ble the Speaker of the 
House, who is the custodian of our rights 
and privileges. the extraordinary deve-
lopments to this statement. On 11th 
December, the Hon'ble Member 50Dt a 
statement (hereinafter called the first 
statement) which reached under Diredion 
lIS to which I sent a reply on 13th 
December. 1967. In the afternoon of 19th 
December, 1967 ,I received an advance 
copy of his statement (which hereafter will 
be referred to as second statement). 'Ibis 
was replaced by another statemeDt (bere-
inafter referred to as the third statement) 
which reached in the evening of 19th 
December, 1967. 

SHRI D. N. PATODJA: There waa n~ 
third statement. There were only two al-
together. 

SHRI K. K. SHAH: I am going by 
lI'CCord. Paragraph 3 of the fInt sta!e-
ment which had accused me of misleadlDg 
the HoUle on the grouDd that the qree-
mont could Dot have been silll\Cd in 
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MOKOW even though the copy of die 
asr-neDt laid on the Table of the House 
on 4th December, 1967 left on doubt that 
it was 10, This WB6 dropped, Tile third 
.tatcmcDt which replaced the second was 
all<<ed materiaIly, It was re<:ei.ved at 
7 P.M,. 011 19_12-67, leaving hardly any 
time to examine fresh points menUoned in 
the 3rd statement. It also varies materi-
ally in IIOIIIe places from the contents of 
the ICCOnd statement. A comparison of 
all the three documents throws consider-
able flood of light and raises a DUmber 
of questions. One thing, however, is cer-
tain that the Hon'ble Member for reasons 
beat known to him has been shifting his 
cround. The additional information 
contained in the third statement about 
Moa:ow Radio's announcement in Swedish 
languagc on 26-1-67 and in German lan-
~ on 19-10-67 raises difficult ques-
tions. The hon. Member does not state 
who monitored these statements and how 
and when he came into possession of these 
statements. The time lag between hi. 
loCCOftd and the third statement is very 
short. The language used in both raises 
.erioua doubts about its veracity. Para-
graph (b) stars with hon, Member''' 
assertion that the announcements were 
,made on Moscow Radio wherea" b(i) 
purports the quotation from broadcasts on 
Moscow Radio. While(b) (ii) again. 
purport. a quotation from another broad-
ca.'Il from Moscow Radio Peace and Pro-
grass; (b) (i) mentiom composers' union 
and journalists union whereas (b) (ii) 
mentions Journalists Association of USSR; 
(b) (i) mentions the news agency APN 
whereas the (b) (ii) mentions Novosti 
News Agency which can only be in an 
abridged form ANN tell their own tale, 
If it were possible to collect information 
on Swedish and German broadcasts I do 
not know what additional anomalies could 
have been brought to light. 

I submit with respect that I have not 
made any wrong statement. Enquiries made 
by the Government have not been able 
to support the statement contained in the 
i8suc of the 'The Hindu' dated the 13th 
August, 1967. The issue of the "The 
Hindu' dated the 13th August ..ays &9 

under :-

"An employee of the alation said that 
it had been fOUDded in 1964 by a 

group of public OI'pnisatiOll.l---aIllOll& 
them the Union of Soviet Journali ... 
the Union of Soviet Writen, the APN 
News Agency, the Umon 01. Soviet 
Youth Organizations and other groupa, 

It further states 88 under: 

'The station is controlled by ita own 
broad and broadcasts over equip-
ment rented from Radio Moscow the 
official Soviet Redio System', the em-
ployee said". 

The Hon·ble member has also §tatod in 
his 2nd statement I quole 'Similar report 
was published in the Hindus/an Times on 
1-12-1967.' I unquote. I wish the hoo. 
Member had fully quoted the 'Hiru/ustall 
Times' dated 1-12-67, It also stated and 
I quote, 'althoug'- the Government of India 
does not accept the lame excuses made by 
the Russian Govt, it has decided 00 the 
advice of the External Affairs Ministry 
not to pursue the matter further' J unquote, 
That means according to 'HindusNlII Time" 
that the Government of India dOClI not 
accept the excuse of the Government of 
the USSR about Radio Peace and Pro-
greSS h:.ving been started by the organi-
sations mentioned therein. This supports 
my stand. On the contrary if it is c0m.-
pared with what Shri Krishan Bhatia, cor-
respondent. The 'Hindus/an Times' vUk 
is-ue of the 'Hindus/all Times' dated !be 
12th December, 1967 quoting his report 
from Washington dated the I I tb Decem-
Nr, 1967, under the caption 'Moscow'a 
Third Man in Delhi'; sub-head 'Mirdin's 
tasks' says my stand is vindicated. He 
says, 'Radio Peace and Progress' i. a 
Soviet Propaganda machine wflicb is 
allegdly independent and unconnected with 
the Soviet Govt, but which i. known to 
be located in Moscow and functionm, 
under direct Russian supervision', Th;' 
supports my statement completely and 
gives credence to my argument that for 
whatever happened on the soil of Rusa/a, 
Government of USSR is responllb1e. 
Enquiries made by the Government of India 
do not support or lend credence to the 
statement appearing in the 'Hindu' dated 
the 13th August, 1967, about the ~
sorship of Novosti, 

In the 1 st and 2nd stat4111e11.t at the 
Hon'bJe Member It wu sugeeted that I 
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[Sbri K. K. Shah) 
Iwl nOl accepted that Novosti and APN 
W4I'C 1bc!iUllC. I have DDt denied that 
'NovOlli' and APN are th£ same. The 
CQPY of the Agreement laid on the Table 
of the Howe leaves no doubt whatsoever. 
Even the statement made by me mentions 
in brackets 'APN' after 'Novosti'. The 
qU05liOll. is why does the hon. Member 
make insinuations which are not supported 
by facts in his possession. 

Point. made out by the hon. Member 
in Pan.graph (C) of his 3rd statement 
which were (b) and (c) of his 2nd state-
ment support the contention that the Gov-
ernment of USSR must be held respon-
sible for 'Novosti' and do not contradict 
the statement made by me about 'Novosti' 
not being the sponsor of the Radio Peace 
and Progre;s. If Novosti's matedal was 
distributed by information department of 
the Soviet Embassy and if the duties of 
the Delhi correspondent of Novosti were 
taken by the information department of 
Soviet Embas..y as suggested hy the hon. 
Member Shri Patodia. they support 
my argument that Government of USSR 
must be held responsible for 'Novosti. 
How these assertions support the contention 
of the Hon'ble Member that 'Novosti' waS 
the sponsor of Radio 'Peace and Prog-
re .. ' one faib to understand. 

The hon. l'IIember also refers to my 
argument which says 'This difference 
in languap leaves no doubt that P.I.B. is 
not obliged to distribute whereas APN is 
oblipd to distribute.' I submit that the 
arsument is correct. The agreement was 
laid on the Table of the House and the 
fOn_tion is na-<led on facts mentioned 
in the agreement. If the hon. Member 
doea not accept my contention, he cannot 
say that a. wrong statement has been made. 
He is requested to compare the wordings 
of c:lau&.e8 (a) and (b) of the agreement. 
The words for distribution etc. are not 
used in clause (a) which defines the obli_ 
gation undertaken by P.I.O. It mentions 
the words 'to make it available etc.' T 
submit 'to make available' can never mean 
'to dialribute'. When We say, a thing is 
available it does not mean it i. distributed. 
As an illustration if a person from Hyder-
abad writes asking for material of 
'NovOlti' he will not be supplied with it. 
i.I!., tile material win nol be distributed. 
He _ come to PIB's library and have a 

look. Thill is why in the lut paraaraph 
of my staliCment I have stated, 'P.lB. R-
ceives material from other a~ncies, BIS. 
USlS, ,.... which is kept for refenmc:e 
in the library and can be seen by any 
journalist. This is the mellJling of mak-
ing available'. In the same way the 
material supplied by 'NOV06ti' is made 
available, i.e., it is kept for reference in 
the library and can be seen by any jour-
nalist. The hon. Member had added 
a new argument which was nol there 
either in the 15t or the 2nd statement. He 
has now copy of the agreement. How does 
he say for pUblication whenever demanded. 
I submit that my statement about 'Novosti' 
not gettinll any additional advantage as 
compared to other countries is correct. 
The material received from other coun-
tries is alfo() made available to others for 
reference. In the 1st statement daled 11 th 
December. 1967, written to the hon. 
Speaker, the hon. Member had stated and 
I quote 'The> reply of Ihe hon. Minister 
was incomplete and mislcnding when he 
said thai the agreement was entered into 
when P.l.O. went to Russia, etc.' and I 
unquote. This was dropped in th.e 2nd 
statement. The· copy of the agreement laid 
on the Table of the House clearly shows 
that the Agreement Was entered into at 
Moscow. In spite of such cogent evid. 
enCe the hon. Member could accuse me 
of giving incomplele and misleading reply. 
Such an attitude .r must say with regret 
shows Ihat the hon. Member somehow 
wants to keep the Question alive. In fact 
it is he who owes an explanation to the 
HOllse. 

According to the hand out relelL~ by 
Soviet Embassy 'Novosti' has established 
hroad contacts with press organs like the 
'Washington Post'. 'New York TImes' of 
the U.S.A. and Fillllllcia/ Timl!.. of the 
U.K. which negatives any such sUlgestion 
as mentioned in 'The Hindu'. 

It is, therefore. submitted with rearet 
that it is not possible for me to correct 
the statement or own the milllake. While 
making the statement, I also said, 'but I 
will go a stell further: whatever happened 
Ot; the soil of USSR, can any body say 
thai USSR, is nol responsible'/' nat 
summarises the correct position. Under 
the politi~1 system prevalent in the USSR, 
it is the Gov,,"runent of USSR which I. 
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SIlPpased to sponsor everytbing that bap-
pens on tbe soil of Russia. 

It is respectfully submitted that tbe con-
tentions of the Han. Member are not cor-
rect. 

SHRI D. N. PATODIA: He made cer-
tain irresponsible charges. .., 

MR. SPEAKER: J made a mistake. Let 
me not make second mistake. I thougbt 
it was a correction and allowed a long 
statement to be made, and a bigger, longer 
statement in reply. No plea.'lC. 

12.23 brs. 

UNLAWPUL ACTIVITIES (PREVEN-
TION) BILL-Co"td. 

MR. SPEAKER: We have to take up 
Clause 5. I would like to tell the House 
that the Business Advisory Committee had 
allotted 2 hours, but we have already 
taken 3 hours and we are still on Clallse 5. 

There are some amendments. 

qr srlf;r.t ~ (~"ll:tt<:) : 3f~el 
~, inT <n<i;: 3fT'Ii arm: ~ I 

aI'~~ ~~: 'flIT ~ ~ ~ uT 
~ 7 If. 

qr sr~ ;r.t .qf : 'f<ff, ~ ~ ~ 
107 ~ if ~ ~ ~ 3l1'i ItiT 
f.!m t f'Fo ~ ~ -q: ~ fu1i If'( 
iIW'f 'For ~ I ~ 'f.'T ~ ;;rq'fif ;:rtf ~ 
~~I 

al'n~ ~)QQ': arrh:, arrh I 

qr sr"...-..r.qf:~'lf,:{~,~ 
iRT ifTif ~;ft 'li'11l I 

an:llf ~: arrn:, 3fT'S': I 3fR-
m~~o~1 

qr ~" ;r.t.qf : ... ~r. 3f6lru ~, 
3l1'i ItiT li~ ~ ~'IT I 

MR. SPEAKER: No point of order. I 
bave taken up the Bill. 

SHRI S. KUNDU (BaIuore): Ho says 
sumlll hoga. It is a threat to you. 

Il#t ~ ..... ~: 3ftlm~,~ 
~'f.'T~~~~~I~~ 
1!loI'~? 

~~~:~~I 

qT ~ ;r.t.-qt : ~T ~ flfWn' ? 
~'f.'TIf~'i<'I'~~I~~ 
~ltiTmrmr;;mrr~ I ~m!l 
'1fT crOf ~ 11m' qr am: ~ ~ -q: 'liT 
mIT;;rr~~ I 

qr~~~AI"'''t (~) :~'Ift 
~ IiRI' If'( ~ fililf ~. I ~~

~ ~ if lfil' <:n:l' fit;ln qr fif; 
~f~If'(~~') I 

MR. SPEAKER: No, no. I CllDQot 
allow you. If I do not allow him. I am 
not going to allow you also. I am DOt 
going to answer it. The Bu~iness Advisory 
Committee's meeting is there. You can 
go there if you want. Mr. P. C. Verma 
may also go there. All of you can go 
to that meeting. Please sit down. 

q; srI'! .ot ~: ~llU ~, 3l1'i 
'f;T~~~~~OfT:q~~ 

~~i¥;ft;nf~~<" ~~ I 
~~ ItiT ~ mIT;;rr ~ ~ I 

SHRJ NATII PAl (Rajapur); Sir, I 
move that the han. Member be named. 

SHRI V. KRISHNAMOORTHI (Cudda-
lore): He may be named. 

MR. SPEAKER: I request tbe bon. 
Member not to raise that point again and 
again. I have already requested him to 
sit down. 

SHRI NAT II PAl: Sir. I movo tbat 
the han. Member be named for persistent-
ly defying tbe Chair. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): I second that motion. He should 
be stopped from doing li~e thai. (Ittlurup-
tio,,). 


